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Order dated $ 23012004

T G S s S T D e (D % (U THD SO v AT, D D T SO D o W

Heard HMr. ‘~0N0Mi3hra, s Cmn&.-
for the applicant and Mr. U, B.Mohapatra ud
Sre Standing Counsel. :

seaking followlnj reliesfg g-

" that the Hon'ble Tribunal be pleas
to quash the impugned order dated
® 13.9.2000 (Anneaxure-4) and direct thes=
respondents to release the deserving
* increments® of tha «amlicant w:.thin :
seipulated time, :

And

Grant intnrest on ‘the anount Llr
githheld b the respondents from:
paid to the asplicant and compensatiOns
alonaowith cost of litigation in favour
of tha ansplicant keeping in view the’
harassment caus=sd to him by the Re s
2nts.

The applicant has prayed for th§

above reliefs on the grounds that the impug

order under Annexure-4 is illegal ané*irb%iﬂ .
rv and that the said is against the ps#ncgyiéff
of natural justice and also that the said gi; 2
order is not a reasoned on®. The Re aoond,at;s
have filed detailed counter contesting thew-
plication. They have disclosed that the d'?
plinary proceedings in this case have beenj
initiated under Rule 16 of CCS(Conduct) R les®
for disobeying the orders of the hicher
authorities by not receiving the chdarge
sheet and other letters issued to him, It &

acainst the

| nas also been disclosed that
},
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impucned order the applicant had not filed an

appeal and thersfore he had not exhaisted the

departmental remedies available in this recgard.
Id. Counsel for the asplicant

submitted that he had come before the Tribunal

in this O.A. seeking justice pursiant to this

Tribunal's order dt. 12.,11.,02 passed in G.A.

No. 456/2000.
We have perused our order dt.
12.,11.,02 and found it difficult to accept the

1

proposition nade by the Id. Counsel for the

asplicant that this Tribunal by order dt.
L~

12,11.02 had asked him to approach this

S
—
.0

D

Tribunal without exhausting the departmental
remedjps with regard to th® punishment imposed

) on him by ,impucned. order at Annexire-£,
o L That bein- the facts of the case this
Sl I p . - .

OeAes 18 disnosed of with a direction to the

appMcant to file an ansp=al before the aspro=

priate authority within a period of thirty days

O=AqAR< Moy

S T TIPS NS RN S T a i
c&?fﬁﬁg;g\x<}»}ubf»vesrexﬂtm delay in filing such appeal is waived., The
Res

from the date of receipt of this orcer., The

: Mot e Nrﬂgﬁmﬁﬁa?@> Respondents are also directed to consider the

Fesa e Ste oo,

e app=al to be filed by the applicant and once
Beswevex te pEve e

CS?§;3N§¥\Aﬁhé> Ao an appeal is received by the Respondents, they
— A= .
Eiifk é\Q:;Zaiéscx ccew), | Should dispose of the same within @& pariod of

C robh—re T\ RXON-o4h 90 days from the date of receipt of the appeal.
Y= e R o ‘ =
In case if he still feels aggorieved, he wilkl %

% ’(/}/( \/le}t ['\:iq'\z'b(//‘:/ “‘(»C' Kot 'f(’ f"{‘ }

~— ~ —rricven £ e e 5 ra i 3
0 <oy | be—iven .rilﬁalt_rnative remedy as available
under the statitory rules,
CJ§+ijkx~ ~ol &40 With_the above direction this 0.2,
L is disposed of,

fyr} ﬁlAa The Id. Counsel for the anslicant

submits that the Respondents be directsd to 4
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Stop the further stoppage of t‘ne .mCremen'ts;:

till the disposal of the appeal. Havmq
heard his claim, the applicant is kmr,; Dy
directed to make such & prayer oeforethc.

Appellate Authority in this regard.
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